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IN THE CENTRAL ADHINIS%RATIUE TRIBUNALs HYDERABAD BENCH:
AT HYDERABAD,

K YEDNEIDAY THE TUENTY THIRD DAY OF AUGUST
OHE THOUSAMD RTINE HUe {ORED AD TIGHTY N1.IE.

T HAQ I "? : ORCSZUT 3

THE HON'BLE MR,D.SURYA RAD: RIFDERs(JUDL)

A=H—-5—
TH=—HEW Bt
BETUEEHN t=
C.G.Ratnam, «osdpplicant,
- a-nd :

1. South control Railusy rop..by its Eaneral fanagor,
Railoilayan, Socunderabad- SO0 371, A.P

2. The Diroctar of school Educatiecn, Sovarnmant af
. Tanilnadu, Radras.

« « s RB3paIndants,

Apalication under section 19 of ths idministrativo Tribunals

Act, 1985 praying that in the circumstancos statoad tharain the
Tripunal vill bo plpasad to lssuo an qrder or direction daclaring
Rule 225 of the Indian Railusy Lstablishoont coda=Yolu=a 1 as
arbitrary, illegal, unjust, violativas of Articles 14 and 16

of tha Conatitutkon of India and ths conseguential goliaf to

the applicant to alter hia datae of birth in the asarvico registor
as 2=7=-1931. _ s

~This Original application coming on Por Pinal hoaring upon
perusing the application and upon haaring the aprguzonts of
fir.C.V.Mohan_Reddy, Advocato for tho applicané and af fr.P.Venkata=
Rama Reddy 5C Por Ralluays on bohalf of the raspondanta,

Ths Tribunal doliverad the follouwing Judgmantse
(Judgment of the Tribunal ditiyarad by Hon'blo Sri D.Surya Rao,
“mwabor(l)

- . & e 0

Tho applicont herein is 8 rajlvway smploysa in the offico
of ths Chiaf signal and Telecom. Tngimnmar(constructian), south
central rajilway, Secundarabad, He ssocks ta quootion the order
No.P.508/GA2/CAR/54T/39 dated 4=11-1987 i ssuad by tho chief
pproonnel of ficer inforaming ths anplicant that e voprosantatian
for altoration of date of birth from 11-2-1930 to 2=7-1931 has

quntd..
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ot tieen egrosd to by, the Railusy tadrd, The ground on uhich
- his xapréseﬁtatign'ué ‘rejocted. is- that he. has nnt ﬁada hha

fﬁnrasantatian befors 31~?—19?3. Hs was dirastad ta ratira
Frmm asarvice. na )g~?*1ggg, o

2. % counter has boen Filed on bahal? gr ths raapnnaants. -

3. Heard Shri C.Y, Mg han ﬂaﬁﬂy, ndvacata an bahalf of the .
anﬂlmcnnt anﬁ Shrx ﬁ Y. ﬂaddy, 1oarnad stané;ng saunsol for tha S
Railways, Por the rasﬁandmnﬁsg The ‘ground: Fa:a@jaﬁtion of the
applxcant 8 rapraaantatisn ig ﬁailuay ﬁmard*a letter & niE/HGI11“7a '
8R/1 dated 4=-8-72, ' The uaizﬁity/a??ﬁct of thia latter was the
aubjact!mattﬂr af the Full Bench daciainn in T.A.Hos,1104/86

and- 1@89/36. The Full Baneh hold that the Hailway ﬁa&rd‘

ci:culbr dated 4«B=72 is an axpoukive order and 13 in. cunfliut mxth
saﬁurﬁle {3} of ﬂula 143, of tha aailmay Eatablishﬂart coda. and

as aumh canngt haue the Parce of 1au# It view: af tha Full aanch
daéiainn of thie Trxbunal, it uauld Fnllau that the dacision o
fajﬁcting khe applxcant's requast Far altﬂratxvﬂ of his déta of
‘birth an the ground of licitation has to be set- aaiﬁa. The
imyugnad order is accordzngly et asids and the ﬂailuay aathn* ‘
r;tias are dirocted to d‘spnsa e? agpllcaﬂt ;] repwaaentat;nn ‘f _
on. fiarite, Fpur maﬁths tims in: grantad from £he duta af recuipt
n? thia nrdar for dlspoaal of the applxcant‘s 2ﬁprwaunhatian. N

In the @1rcumstancas thare will ha-na nruar as to cnats;_.

safws venkats Rag, -
-Doputy Ragxstrar(ﬂ —
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1..'Tha qnnaral ﬁanagﬁr, snuth cpntral railuﬁy, ﬁail nmlayam,

- ‘Tha airactar nF %chaol Laucatiaﬂ, Gnut. a? Tam&lnadu,ﬂadraa.

- 3. Gna cmpy by ﬁr.cﬁu.ﬁahan neddy.aduocate* 1-10«?49[2.-
%ahaknagar. Extn,.,. Hydﬁrabadahﬂﬂ g28. .
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'4. Ong copy, to ﬁr.ﬁ R Reddy.;u fnr Rlys.. EAT Hyﬂarabaﬁ.,ﬁlv't“'
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